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farming and agricultural equipmcnt. 
The aim is to train about 600 young 
farmers in the next three years. The 
Austrialian FFHC Committee, will 
give through the FAO, assistance by 
Way of equipment, supplies and build-
iilg and recurring costs totalling to 
$1,20,000. dollars. 

(c) The agreement provides for the 
setting up of only one Farm at 
Visakhapatnam. 

lUI Ms. 

CALLING'ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED INTRUSION OF PAKISTANI 

PLANES IN THE EASTERN SECTOR 
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The Minister of Defcnce (Shrl 
8waran Sblgb): Mr. Speaker, Sir, 
Government has received reports t.hat 
there were recently violations of 
Indian air space by the Pakistani air-
eraft on 28th and 29th June 11167 in 
West Bengal area. On 28th June 1967, 
at about 0945 hours, 1320 hours and 
1336 hours, two suspected Pakistani 
Jet aircraft entered Indian air space 
from the direction of Patgram (East 
Pakistan). After ftying over Phul-
kadabrl and Kharkharia areas in West 
Bengal, the alrcrlt returned to Paki-
atan heading -in a Southernly direc-
tion. The aircraft ftew at a height of 
1000 feet to 1500 feet and penetrated 
2 aautie&t miles into Indian territory. 
On2Dth .TUne 1967, at about 1645 
1t00rs,'\!aree' suspected Pakistani Jet 
.trcraft entered'Indian air space from 

the direction of Patgram (East Paki-
stan). After flying over Mekhlinganj 
area in West Bengal, the aircraft re-
turned to Pakistan heading in a South 
ernly direction. The aircraft flew at 
a height of 1000 feet to 1500 feet and 
penetrated 2 nautical miles into Indian 
territory. A protest will be lodged 
with the Government of Pakistun 
against these violations of Indian "ir 
space shortly. 

No confirmed report of the alJe,;eu 
violation of Indian air space  in West 
Bengal or in the Garo Hi'ls District 
of Assam on 30th June 1967 has been 
received. 
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violations and they are unauthorised, 
That is why we take action agaillst 
them where possible 'and if they es-
Cl!pe into Pakistani territory, protests 
are lodged. It is no doubt correct 
that after the signing of the Tashkent 
Declaration, we were hoping that these 
unauthorised actions will not be the,c. 
But some air violations have taken 
place even after the signing of the 
Tashkent Declaration. 

Shrl P. Venkatasubbalah (Nandyal): 
May I Ilmaw whether 'the Govern-
ment will probe into this matter and 
see whether this has anything to do 
with the grand strategy that China 
is adopting in collusion with Pakistan? 
Has that anything to do with these 
air intrusions into our territory? 

Shri Swaran SiDI'h: In this parti-
cular case, to giVe full information to 
the hon. House I would· like to say 
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that Patgram ~ P,!lkistan territory 
protruding into Indian territory and 
the Incj.ian territory over which the 
air violation took place protrudes in-
to Pakistan territory. It is very diffi-
cult to say whether these were part 
of the bigger strategy. Two nautical 
miles into Indian territory, whether 
they were there deHberately or unin-
tentionally it is very difficult for me 
to say. 

Shrj S. M. Banerjee (Kanpur): In 
reply to a previous question, Sir, you 
will remember the hon. Minister was 
asked what he meant by deep pene-
tration and he said 20 miles. From 
the statement of the hon. Minister it 
appears that it was surely more than 
20 miles. I would like to know whe-
ther it is a fact that on the 28th there 
was air vioktion by Pakistan jet 
planes and on the 29th, the next day, 
there was !further air violation. Was 
it. hrought to his notice that there 
were air violations on both 28th and 
29th? 

Shri Swaran Singh: The statements 
that I have made arc about violations, 
one on the 28th and the other on the 
29th. 

Shr.i S. M. Banerjee: If y()u had 
taken adequate precautions on the 
28th, there would have been no viola-
tions on the 29th. 

Shl'l Swaran Singh: These were, as 
I said, two nautical miles on the 
Indian territory and they were de-
tected on the same day when the vio-
lation took place. 

Shri Swell (Autonomous Districts): 
From the bland manner in which the 
.Minister answered the question of Shri 
Venkatasubbaiah it would appear that 
he did not consider these two viola-
tions of Pakistani aircraft on our space 
as any deep penetration. But he has 
also stated that he is not in a position 
to confinn whether there had \ been 
intrusions into (lUI' air space on Cooch-
Bihar and Assam. May I know ~r  

him why it has taken so many days 
for this Government to.get any conf\r-
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mation? Have they any radar instal-
latiOn in that area to verify and con-
fum this kind of re;ports? 

Shri SWaraD SiDa'h: I am very sorry 
that he describes my objective way of 
presenting things as the manner in 
which a professor thinks he should 
descri,be. I attach more seriousnellS to 
these thing3. If I do not use strong 
language or strong adjectives, I am 
leaving them for the professors to use. 
In this particular case, they were de-
tected, as I have said, on the same 
day. They were flying rather low, 
only at an~ altitude of 1,000 to 1,500 ft. 
They were detected on the same day. 
When I said there is no confirmation. 
it means that we have not come' to 
know whether there was any sudl 
flight or violation on the day on which 
it is alleged. It does not take long to 
detect such things. It would have 
been detected, if one had taken place. 
My way of describing it is that no air 
violation had taken place on that 
particular day. 

Shri S. S. Kothari rosp--

Mr. Speaker: Unfortunately, your 
name is not in the list. I do not want 
to create any new precedent. So, I 
am sorry. 

PAPERS LAID ON THE TABLE 

ANNUAL ACCOUNTS OF THE COMMIS-

SIONERS FOR THE PORT OF CALCUTTA 

The Deputy MiDJster in the MbIIII-
try of Tra.Dsport and Shipping (Shrl 
Bhakt Dal'!lhau): Sir, on behalf of 
Dr. V. K. R. V. Ran, I beg to lay on the 
Table a copy of the Annual Accounts 
of the Commissioners for the POrt of 
Calcutta for the year 1965-66, along 
with the Audit Report thereon. 
[Pwced in Library, see No. LT-879! 
167]. 

TRIPUJlA FOODGRAINS MOVEMENT CON-

T1!OL (No.2) AMENDMENT OIlDER, 1967 

The Milliister of state In the MiDJf-
try of Food, Agrlcaltare, CODUDunlt1 
Development aDcI Co-operation (Shri 
Armasahlb Shbule): I beg .to Illy on 


